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O R D E R 

02.09.2019  Learned counsel for the Appellant submits that the ‘Corporate 

Debtor’ mortgaged the property with the Appellant – ‘Bank of India’ and, therefore, 

the claim is not barred by limitation.  According to her, there is a ‘debt’ payable by 

the ‘corporate debtor’.   

 Let notice be issued on the Respondent by Speed Post.  Requisite along with 

process fee, if not filed, be filed by 3rd September, 2019.  If the appellant provides 

the e-mail address of respondent, let notice be also issued through e-mail. 

 Post the case ‘for Admission (After Notice)’ on 25th September, 2019 on the 

top of the list.  The appeal may be disposed of on the next date.  
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